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Heard counsel for the parties.
Hearing concluded. Judgment delivered in
open Court, kept in separate sheets.

The application is dismissed in terms
of the order. Nc order as to costs. ~
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 104 of 2001.

21-11-2001
Date Of'DeCiS'ion“””""'"“

i t harma & Ors. o |
= S‘:lr'almRégzu=§aw 11 i. i = e e e e e “Petltloner(S)

Sri A. Ahmed. , |
e IR TT T e e e e e o o Advocate for the
Petitioner(g
~Versys- _
~ Union of India & oOrs. . :
= e w ;_ll= T e en em e oam oo o T e e e em e e e — R_’Reslc‘)ndent(g)

T e e e e e o SAdvrocets for the
Re spondent { &)

HON'BL&: MR JUSTICE D.N +CHOWDHURY, VICE CHAIRMAN.
HONYBL R MR K.K.SHARMA, ADMINT STRATIVE MEMBER .

Tc L% referred to tho Reporter or not ?

N

Judgment delivered by Hon'ble Vice-Chairman.



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 104 of 2001,

Date of Order : This the 2lst Day of November, 2001.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman

The Hon'ble Mr E.K.Sharma, Administrative Member .
*

Shri Raghu Nath Sharma and 142 others. . . Applicant.

By Advocate Sri A.Ahmed.
= Versus -

1. Union of India, . v
represented by the SeCretary to the ;
Government of India,
Ministry of Defence,
New I)elhi .

2. The Assistant Garriscn. Engineer,
(Independent), Rangia Railway Crossing,
P.0. Rangia, Dist. Kamrup (assam). - . . .Respondents.

.BY-AdVOCate sri A.peb Roy, Sr.C.G.S.C.

- Sm e e e

CHCWDHURY J(V.C)

“The issue‘relates to granting of Special Duty Allowance
(S.D;A)._Mr A.Ahmed. learned counsel for the applicant has
stated that the.applicants are serving in the Modified Field
Areas so they are atléast entitled for one type of benefit
énd not the double benefit under the law. Since the applicants
are not given the benefit provided under the law they have
agprdéched this Tribunal by this application. Mr aAhmed
submitted that the respondents unlawfully depriving then-

from the lawful benefit.:

2. The respondents have submitted their written statement

and contended that the applicants had already been granted
Special Compensatcry Allowance and in that view of the

matter they are not entitled to S.D.A. Mr A.Deb Roy, learned

contd;.2



pg

8r.C.G.S.C referring to para 20 of the written statement
submitted that these applicants are not entitled for any

other benefit save and-except the benefit provided to them.

3. Upon hearing learned counsel for the parties we do
not find any merit in this application. Accordingly the
applicaticn stands dismissed.

There shall, however, be no order as to costs.

( K.K.SHARMA ) ( D.N.CHOWDHURY ).
ADMINISTRATIVE MEMBER VICE CHAIRMAN

L
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IN THE CENTRAL ADMIRISTRATIVE TRIEBURAL,
GUWAHATI EBENCH, GUWAHATI.

(AN AFPLICATION UNDER SECTION 19 OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL ACT ., 1988)

ORIGINAL AFFLICATION NG,/Cbé OF 2001,

Sri Raghu Nath Qharma & others
~Applicants.

~Versus— ,

The Union of India & Others.

mﬁéspandants,

1.Na. Farticulars Fage No.

r - Application - 1 tols

2, Verification — -~ \6

. i Annexure-] — ~ \7%3\8

4., Annexure-—>2 —_ . \ﬂ ,

. . CAnnexure-~3 0 L 20"\‘ 24
ba Annexure-4  _ _ 96¢ 26

(adi1 Ahmed)

Advocate,



IN THE CENTRAL ADMINISTRATIVE TRIEUNAL,
GUWAHATI BENCH,
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AFPLICATION
CENTRAL ADMINISTRATIVE TRIBUNAL ACT,

ORIGINAL APPLICATION NO.
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UNDER SECTION 19 OF
1985)
OF 2001.

BRETWEEN -

Sri Raghu Nath Sharma

[
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[

Madan Lal

Sant Ram

Ram Janam Singh
Jullum Basfor
Furan Ralmiki
Bharat Singh
Tazim Ali

Rajat Ali

Muslim Ali
Siddigque Ali
Ibrahim Ali
Shobha Ram Deka
Gada Ram Dgs
Raghuhangh Thakur
Abani Sharma
Chakradhar Deka
Lokeswar Nath
Giridhar Nath
Chandra Mohan Tarafdar
Deo Kanta Jha

Farimal Ch Faul

Bhakta Bahadur Thapa
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224514 Sri Upendra Chandra Nath .
2E5054 v Jagdish Faswan |
22493% ' Atul Chandra Deka
223036 s Kameswar Mandal
224794 ' . Briznath Rawat
235199 ' Bhim Bahadur Limboo
2324748 v Frabhu Nath Harijan
224747 © Kapil Dev
14117216 ¢ T. U. Ahmed
225070 ’ 6ibakar Baro
225508 " Lokoman Ali
225897 " Badir Ali
228612 v Maniruddin Ahmed

b oo v ot

FParitosh Chakrab;rty
Atowar Gahman

Laxman Rasfar

Raghu Mahato

Gauhar Ali

Jitan Sharma
DiliplBorah

Narahari Das

Budha Bora

Gali Bhimaya

Biren Rorah

Hara Kanta kalita
Mahi Ram Dutta

Ataur Rahman

Ke.k. Hazarika
Gabinda Kalita
Ram Kar

8. R.

Singh

Raro

- Deba kKanta Borah

Adalat Basfor

Jehirul Haque
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587
591
601
613
621
631
647
651
YW
671
;683
691
1701
717
721

PP

733

P4J

NEE
761
771
781
791
807
811
821
e
édn
851
867
871
881
891
Qb]
911

o
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€
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234661

el i
229255

238498

234972
229598
2246673

Sri Amar Sharma
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Biplab Biswas

Ramesh Chandra Delka
Arun Chandra Dasg
Mahananda Mishra

Gopi Chand Singh

. Sarbeswar Roy

Sani Ram Bavari
Ataur Rahman
Fradip bas

Fiznur Ali
Jalandhgr Thakur
Haren EBaishya
Ganesﬁ Mallah

Noor Mohammad Ali
Sadhan Chandra Dev
Tabibur Rahman
Siddique Ali
Arabinda Devnath
Sydur Rahman
Mumtaz Hussain
Derazuddin -Ahmed
Baharuddin Ahmed
Mano Ram Daimary
Debeswar Kumal

Hara Kanta Ram Das’
Jitendra Nath Sharma
Tabib Ali

Fandarp Chandra Das
Naushuddin Ahmed
Maheswar Baishya
Tatin Saikia
Pénpati Domin

Fiyush Ranti Dev
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921 235217 Sri Bala Ram Kundu
w931 225707 Loknath Baro

741 2258935 v 85d Samsul Haque

| 31 _ v Jay Narayan Das
61 225540 v Girish Chandra Deka
| 971 225869 © '°  Ataur Rahman
981 23323 ‘‘  Debabrata Nag
991 , " Holi Ram kKalita
1001225407 '  Einod Deka
1011224618  *° P. 8. Pillai
| 1021224981 '° K. K. Sharma

[ 1031225289 *° D. K. Majumdar
l 10473 235134 Jagabandhu Baishya
' 1055224792 v Sqraj Ram
| 1061225888 ' Dilip Baishya
1071225724 Fiznur Rahman

444 ‘' Bamiruddin Ahmed

1081225

i
l 1091224559 Y- Jogendra Nath Rabha
' 8

1101225832 '  Praneswar Kalita
1111uﬁﬁww‘ ' Saru Bapr Tanti
liﬁluwwwm .." Farshu Ram Rarman
1131225216 °°  FKangalal Kakati

l 1141 t Srikanta Sharma

| 1151225601  *°  Krishna Kanta Roy

I 1161 2254%4 v Mahabali Kewat

1171
1 1181224725 v Harihar BRailshya
i 1191265381 v Friya Ranjan Earo
i 1201225868 Ajay Kalita

1211225904 Y Furna Ram Raro
i 1221238213 Moti Ram Kalita
1231 2255098 ) Muslim Ali
i 1241225831 ' Majnur Ali

Maﬁjur Hussain

b
tJ
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Taad
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1261 NYA Sri Ajay Saikia
1271225928 v Dhupendra Nath Basumatary
1281235002 v Jyoiish Sharma
12912291311 Abdul Sattar
1301 225703 " Kamini Kanta Sharma
1311225416 ’ Bhaben Chandra Bania
1327 228371 ' Soneswar Haloi
| GBI 223637 t Halodhar Kalita
1341224933 - Fraphat' Chandra Das
1351225484  °°  Mukut Das
| 13631225673 - Jagat Das
! 1371225828 ’ Sitaram Rania.
138122482 n Ramesh Kalita
| 1391225868 ' . Jatindra Kumar Sharma
1401 225449 ! Hﬁudi Ram Haro
I 1411225447 ' Futubuddin Ahmed
| 1421225025 v Amrit kKalia
} 14721235208 K Baish
; ’ ~Applicants.
All applicants are working under . the
3 Assistant Garrisoﬁ Engineer (Independent),
Rangia Railway Crossing, F.G. Rangia,
' Mamfﬁp. ' |
' ~AND~
1) The Union of India, represented by
| tﬁe Secretary Defence, Government of
{ India, Ministry of Defence,Mew Delhi.
21 fhe Assistant Garrison Engineer

(Independent); Rangia Railway -

Crossing, F.O. Rangia, Kamrup.

~RESFONDENTS.
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11 DETAILS OF THE AFFPLICATION:

i)  The application is made for @ non-
implementation of Memo No. 20014/3/83~1V,
Government of India,‘Ministry of Expenditure,
New Delhi and Office Memo No. 4(19)Y/83/D
Civil-1 dated 11.01.84 regarding hayment of
Special Duty Allowance for Defence Civilian
;Employeea.

i) The application is made for non-

implementation of the Hon'ble Ahex Court’'s

:judgement in Civil Appeal No. 1872/97 dated
17.02.97 for payment of special Duty
Allowances to the Defence Civilian Employees

working in the North Eastern Region.
21 JURISDICTION OF THE TRIBUNAL:

The applicants declare thatt the
subject matter of the instant application is

within ~ the Jurisdiction of thig Hon ble

Tribunal,
%1 CIMITATION:

The applicants further declare that
the application is within the limitation
period prescribed under Section 21 of the
Administrative Tribunal Act, 1985.

41 FACTS OF THE CASE:

The facts of the case in brief are

given below:



,ﬁ .

4.1 ~ That vyour ‘humble applicants are all
Indiahﬂﬁitizenﬁ as such they are entitled to
all the rights and privileges guaranteed under
the Cmnﬁtituﬁimn of India. The appliéanté are.
all Defence Civilian emplmyeeé and they are
serving in Defence Departmént since a long

time.

Now thay are serving under the Assistant
Garrison Engineer (Independent), Rangia
Railway Crossing, P"ﬁ. Rangia5 Famrup .since
lmng time. They are éerving as Defence
Givilian under the Mihigtry of Défence on

various capacities in North Eastern Region.

4,2 : That all the applicants have got
COMmOn grievamcws; cammon couwrse of action and
naturejof'their relief praved for is also SAME
and similar and hence having regard to the
vfacta and dircumgtapcas they intend to prefer
this instant applicaﬁion Jointly and accord-
ingiy they crave leave of the Hon'ble Tribunal
under Rule 4(5) (a) of the Central Adminis-
trative Tribunal (procedure) Rules, 1987. They
also crave leave of the Hon 'ble Tribunal and
pray that they may be allowed to file this
Joint application and pursue the instant
application redressal of their }cmm@on

grievances,

. 5 - That  the Government of India,
Ministry of Finance, Department of Eup&ndituré
- granted certain improvement and facilities in
the Central Government Civilian Employees of

the Central Bovernment serving in the States
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PSPPI

.and Ufiion Territories of North-Eastern Region

vide Office Memorandum No. 20014/3/83-1IV dated

14.12.198%. In clause II of the said office

Memorandum Special (Duty) Allowances was
granted | to Central Government Civilian
Employees who have all | Iﬁdia Transfer

Liability at thevrate o% Re. 25%% of the basic
pay subject to ceiling of Rs. 400/- per month
on posting to any station in the North-Eastern
fegion. The relevant portion of 0. M. dated

14.12.198% is quoted below:
8 (iii)8pecial (Duty) Allowance:

Central Government Civilian Employees.who have
all India Transfer Liability will be granted a
(special) Duty Allowance at the rate of Rs.
25% of basic pay subjiject to & ceiling of Rs.
400/~ per monEh on posting to any séation in
the North-East Region. Such of these employees
who are exempted from pay of income Tax, will
however not be eligible for the special (duty)
Allowance, Special (duty) Allowance will be inv
edition to any special Fay and for allowances
already being drawn subject to the condition
that the. total of such apecial (duty)
Allowance plus special deputation (Duty)-
Allowance will not exceed Rs. 400/~ per month.
Spécial Allowance like Special Compensatory
(ﬁemmte) lLocality Allowance, Construction

Allowance apd project Allowance will be drawn

separately:

An extract of office Memorandum dated .

14.12.88 are annexed hereto and the
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same are marked as Annexure- 1 and 2
respectively.
4.4 ~ That vyour applicants beg to state
that, they are all scheduled with all India
Transfer Liability in terms of their offer of
appqintmenf and with the said liability they
have received the offer of appointment and

Jjoined the service of the respondents.

4.5 That these Defence Civilian Employees

are entitled to get the benefits of Special

(Duty) Allowance vide recent judgement of the

Hon'ble Supreme Court of India in civil Appeal -

No. 1572/97 dated 17.2.97. The Hon'ble Supreme
Court in their Judgement it has been cleérly
stated that all the Defence Civilian Employees
who are working in the North—-Eastern Region

are entitled to oget the benefits of Special

- (Duty) Allowance because the Defence Civilian

employee deployed at the North Eastern Region
for support of 'Dperational Requirement they
face the imminent hostilities supporting the

v

Army Fersonnel deployed there.

Annexure-3 is the photocopy of the
Judgment & Order dated 17-02-1997
passed in Civil Qﬁpeal No. 1572/97.

4.6 "That vour applicant begs to state

that Ehey have fulfilled all the terms and .
‘condition of Special (Duty) Allowance .- as

admissible to all the Defence ‘Civilién

Employees serving in the North-Eastern Region

and the recent Hon’'ble Supreme Court’'s order/
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judgémeﬁt"in which it was held that those

Defence Civilian Employees who are serving in.

the North Eastern Region. are entitled to get
the?bene%it of Special Duty Allowance and as
such, they can not be denied by the Respon-
dents to get the benefits of Special (Duty)
Allowqﬁce ~and  as  such, the applicants are
legally entitled to get the benefits of
Special (Duty!) Allowance. |

4.7 That vour applicants beg to state
that they have submitted representation before

the Respondents for payment of Special (Duty)

Allowance to the Defence Civilian Employees as

per the recent Hon'ble. Supreme . Court’s

Judgement in Civil Appeal No. 1572/97 'dated

17.2.97. BGt the Respondents have "not vyet

taken any steps for payment of S8pecial (Duty)

Allowance  to the Defence Civilian Employees

and in the circumstances finding no other
alternative way the applicants are approaching
before this Hon’'ble Tribunal for protection of

their interest and rights.

4.8 Tﬁat your applicant begs to state

that the similarly situated some employees of
the Afpplicants’ Office filed an 0Original
Applicaﬁion No. 204 of 1999 before this
Hon'ble Tribunal with & prayer for paymen£ of
Speéial Duty Allowance fm the Defence Civilian
Employée as per Hon'ble Supreme Court Judgment
in-Civil'ﬁppeal No . 18372 of 1997 fR@ported in
SCC (1997) 4 Fage 1891. The Hon:ble Tribunal
after hearing both the parties allowed the
Original Application No. 204 of 1999 and
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directed the Respondents to pay the Special
Duty ﬁllmwance to the Defence Civilian

Employees.

Annexure-—4 is the Fhotocopy of
Judgment and Order dated 20-12~2000
passed in 0.A. No. 204 of 1999 by

this Hon'ble Tribunal,

4,9 That your applicants submit * that
there is no othey alternative remedy and ‘the

remedy sought far, if granted, would be Just,

adequate and proper.,

4.10 That this application is filed bona

fide and for the cause of Justice.

"D BROUNDS FOR RELIEF WITH LEGAL FROVISION

i

W1 | For that the applicants haVing

fulfilled the entire Criterion laid down by

the Hon‘ble Supreme Court judgement in Civil
Appeal No. 1572 o4 1997 towards granting the
Special (Duty) Allowance, ta the Defence
GCivilian Employees 4 North Eastern -ﬂégimnn
Hence the Respondents can not deny the‘ﬁame to

the applicants without any juriédiction.

.2 For that there ig no jJurisdiction in
denying the said benefits granted to  the
applicants and the denial has  resulted in
violation of the Articles 14 and 16 of the
Lonstitution of India and also other similarly
situated emplayema already have been . granted

the said benafits, ‘ .
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I.'l

e For that the applicants having
fulfilled all the criterion laid down in the
aforesaid Memaranduﬁ towards granting the
Special (Duty) Allowance, the respondents can
not deny the same to the applicants without

any jurisdiction.

5.4 For that the application has been
denied the said benefits without any ﬁrindiplé
of being heard. There.is a violation of the
principle of natural juétice in denial of the
bemnefits to the applicants and accordingly
proper reliefs and required to be granted to

the applicants.

Ga5 For that it is a settled proposition
of law thgt when the same principle have been
laid down ~in given tases; all other persons
who are similarly situated should be granted
the said benefits without requiring them to

approach in the court of law.

S.4 For that the recent Hon'ble‘ Supremé
court’s judgement ‘it was held that idrres-
pective of facts and circumstances the Defence
Civilian Fersonnel who are posted in the North
Fastern Region are entitled ta get the
benefits of Special (Duty) Allowance “and as
such, the same can not be denied to the

applicants by the Respondents.

5.7 Far that the action o f the

Respondents are illegal, arbitrary and not

sustainable in law.
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) ~ DETAIL REMEDY EXHAUSTED:

That there is no other alternative’
and efficacious remedy‘ availabie to the
applicants except invoking the jurisdiction of
this Hon’'ble Court under Section 19 of the

Administrative Tribunal Act, 1985.

7. . MATTERS NOT FREVIODUSLY FILED OR
FENDING BEFORE ANY COURT:

y . The applicants +further declarev that
’ they’ have not filed any application, the
i _applicants most respectfully pray that vyour
: lLordship may be pleased to ad

.

_i application and grant the tollowing reliefss~
- 8. RELIEF FRAYED FOR:

Under the facts and citrcumstances

+ stated above in " this application it is
. therefore most respactfully prayed that your
Lordship wmay be pleased to admit  this
appliéation and call for the records, issge |

notices to the Respondents to show cause as to

| Why_ the reliefs sought for should not be

_grantadi to the applicants and after hearing

; the parties on the cause or cause that may be

shown and also on perusal of recerds your
lLordships may be pleased to pass the necessary 

order or orders as your Lordships may deem fit

and prbper for granting the following reliefs

7

to the applicants:

C
R

&
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- 8.4

That the Hon'ble Tribmnai may he
Pleased to grant the Special (Duty)
Allowance to the applicants in terms
of Mema No. 20014/ 3/87 E-1v dated

20014/16/86 IV/E 11 (B) dated
t.12.88.,

14.12.82  and of?ice " Memorandum No

That the respondents may be directed
to Ray the Special (Duty) Allowance
to the applicants in terms of Hon 'hle
Supreme Court’s Judgment in civil-

Rule Nao. 1577 of 1997 dated 170297,

To pass any other order or orders as

deem it and prmperf by the Homn'ble

Tribunal.

Cost of the Case.

AFFLICATION IS FILED THROUGH ADVOCATE

FARTICULARS OF I.F.0.

1.F.0. Nao. : 56 622642
Date of issue (0.3 inO‘
Issue from 1 Suwe Wt
Fayable at N oy !

LIST OF ENCLOSURES: As stated above.
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q,q/é(,é)l;ffare true to my knowledge,
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1

|
|

ithis

16

VERIFICATION

I, 8ri Raghu Nath Sharma MES No.

235038, working under the Assistant Garrison
Engineerv (Independent), Rangia " Railway

Crossing, . F.0. Rangia, HKamrup  as Defence

Civilian employee and applicant No. 1 of the
instant application also authorised by the

other applicants do hereby,amlehnly affirm and

verify the statements

those made in
paragraphs C(’ 3/ C( S'/ é(a ¢

— are being matters of

record true to my information and those made

in paragraph 5 of the application are true to

my legal advice and those made in the rest are

my humble submissions before this Hon'ble
Tribunal,

And I sign this verification today on

12t dayof Mondly 2001 at Guwahati.

DECLARANT.,

in paragraphsﬁ}Q?/

e
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Mo. 20014/2/83/E,1V NNEXURE —|
dovaernmant. off Indin e .
Ministry of Finance

LCapnrtient of bxpenditure

Mew Dalhi, the 14th Lec'B3
. . 7 ?’,‘:
QEFICE MEver “NDUM

e

“Sub t . Allowances and vecllites for civilian employzes of
: +the Cenktral “overnment serving in the

‘ Ytrntes and
\ Union Torritorlas of Morth Zastern PReglon-improvemonts
thereof,

o

The noed for attracting and retaining the servicasg
of compntent officers for am:ivice in the liorth Eartorn

ltaglon comprising tihe States of *ssam,

Heghalayn, Maniyur, toe
Magaland and Mizoram hasz bo

en ~ng2ging the a'.tention of
the Government' for zome time. Tha Qovernment had aprointed a
Committee under tha Chairxjimanohip of Socrethrry,

Dapartment
of Faersennal and

Zack ANdminintratcive Befoxmn, to roviow th

10
c»isting allowancos & Administrative'ﬂvcnrs, to roviaw thn
/

~exlsting allowances and facilities admissible to tho variousn
categorxlaes of Civilian Centrol Governrent empIOyneq rerving

O in this region and to 3ugunast sultakle Laprgovemrnants. Tha
. recommenaJtidns“og the Committen have bran carrofully conai-

dered hy the Govern: ant and the Fresifent i3 now plearnd to
declda A3 follous 1-

1) _ Lenure of po=ting/deputation. b

ree

T % X N X % X

“oight~nga for Central dorutation/training abroad

an? specisl mentilon in confidentin) Recorda.

KX X X X X X

111) Special (Yuty) Allowance

Central Covcznmanﬁ.civilian cmploya2eas who have ALl
fﬁdia tranafer lianility «will b» gresnted A apecial (Duty)

Allowancn At the r te of 2% percent Af haste rny anubject to
Ry a celldng of v, 4C0/~ rcer month con torting to any avation
in the North Eastern egion, Such of thoue erployenn who

are axenrbet from paymant of incrmn tex will, heunvir, not

Centd, . e
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fbu eligible {or thin u;eciul (Dut“)

“llOWanu.Nillxhu
Spﬁcidl (Duty) AlIOWGnﬁO.

will be in additien to any
'lahecjol Bay ‘end pra booutation

(Muty) Mllouancn alreh y
'ébWinq draown subject to tha anndltion thnt thm|Lotal of

.such Specisl (Duty) Allowanza jlun srecﬁal pay/depu+ation .
(b uty) Allowishea . - 411 not- ‘exceed P, rn/~ ‘ '

- Pem, Shecial
:j'ﬁllownncq'li}n u]acjal Compansastory (kemote Locality) | -
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Awmprovementa Ln the allow.
Government ertploy .rg

Fresident i3 now pl ased to

S And are exempted fron

ANNOXULE = gg(ﬁxtrwcti

, ,&NNEX\NSR‘E -2

Ctalla. 20014/18/66/T0IV/5 0TI () \\

Govt.of Indla, M'nirctry of Finance
Depsxztornt of Expenditure

AvS ‘
New &2lhl tha 1 ac 19C6
OF! ICE o mnun

-

J

. ‘a N .
Subjucct ¢ Igprovenairts and facilitint fr~r Civilian

“nploygecs of the Cenktral Govt,

serving in the . y
stotes of Nortly Ensturn Reulon, Andoman o
Wicob-r »nd Lakehadecp,
The underaigned 1is dir-ctad to ‘refer to this s
dniatry'a C.i. No. 20014/3/B3-E.IV Gated 14th Liscombar, - 3
LYY ond MOovh Mazrah, 1904 on the

auhi o mentisnel
Yhe quartdion of 1o king aultatln
Aance g ang £ cilitdies to Cent:.al

1 23%t~d 4in North ¥aat xn Region
compriosing the Ztotes of ..cgam, Machalaye, floniypur,

Nlagaland, “ripura, Arunachel biacerh ano l‘d=oram has bheen
angascging the att~ntion of tha Govt. heccordingly the
desice "z f2V1pes,

ahove and o aay thoet

1) FRRUARY KKK Y
i1) X ¥ ¥ U X Xw
114) Special (buky) Allewan-e. ’

Tha Lon\rwl Vovt, Civilinn errloy=en who liave

A1l Indin tronnfaer Lianility 411 ko grrnted apecial
(Duty) Allowsnca at te rsto of 123 of havic [ay
1ubjhct te celling of &, 1000/~ per month on joating

toe any statlian in,ﬁbﬂ lorth Mactern Fegion,., Upoccial
A{Dury S ‘llowance «will be in additscn to any apocial
pay . and/dxr Qerut - t\ﬁn (duty) allow nze alr«r~dy bheing
Ariun Bubjrct o tha crncition thit the tot:rl of such
allowance w111 not 2xc2ed %, 10C0/- y.m. S8paclial
Allovance 1like sp-cial corpensatory (Remmta locality)

Allowanze, “onstruction “llowisnce -ind Yrojoet Allowanca
Wikl B2 draun.ceparstely,

The Centr:l Lovt. civilian crploynrca who are
marheors of Nehcduled Jribes and are o»hczwiac eliai~le
for the grant zpecisal (Cuty) Nllowance un: © thias yara

P aytrent of Inco~~a-Tax under tive
Income ax act wlll »leco dvaw Sjacinl (Muty) Allowange,
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CIVIC ARREAL WO. 1572 OF 1997 '
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nts working in l\l q‘rli(" oamd Unvon
“Nurth~8ﬂ~tth region, ]L T nol o g
o Ay R N
4 Duly ﬁ\]OWun(v Was orgered by Qe
“Lhe bd‘lc pny subjecl Lo & celling
,mgghhlon postxng on nny spahinn fn o Uhe
pﬁgglun. SubacunuLWy, Lhs Guvurnmrn!
ip~u1nu mrlr-rL fﬁom_tymm Lo, Cihme Tn the
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 &@ pdymvnt of Lhw Spe\1d1 Duly Allowanee  ang
Comppnsatory |RemotL Loua]xly)_,ﬂ\1ownurw as
: “1%@ Dofuncu»C\v$]1an emp\ovku, suerving '
_‘\n the nedly  defined  wodifisd  Fiald
Will conlinug Lo be entitled (o
o Spevial Compeusdtocy  (Remu e
Ag%\lq uiiLy/ M Yowdance iand olher ol uwannses ,
Wt pAg admﬂq e to Defencv Civilians, av :
7 ‘f‘ Ehertoforu,' unqcr Co .ex1uL3ng
!bgguctnun~ xued by Uiy THindstey
pom time. Ly tnma.y However, )n respect
‘ L Nafence, Civilian employees  in Lhe
;. -ngw]y defined Field Areas, Special :
bl Cqmpencdlorv (RamuLe Locdlnly) Mlowance
59 qud-'other al1owanc¢5v ot concurrenlly
1t 4qﬂm1ss1b19' A‘ung TRt beldh Service
i PnLess1un-. e | '
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f%f L”ﬂs ConLﬂndvd by He,o PP, Malhotra, Tearned
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’of the n1]qrdnre°. Shiri R‘P.; Rao,

A
Counsul dppedtinu For
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echnd\ng ,the, benefil ‘of paxﬁunt of  Special - Duly
T . : oot . o o
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<u'” A]]owupce gt“,a]J thw‘dgjunco emp]uyuea'wurk]ug fn Lhe

~}'i'Norkh~en$LerU r@g\un hw'pvr thv.urdvrw 1ﬂ$und by Lhe

;«.' ‘
s e

GovernmenL (;um twme to'tlme as on April L7, 1995, they
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ﬁuuw.&re‘qu1t1rq Lo,. boLh th Specﬂa] Dutly h]}uwuuue as well):
Cal -ﬁ‘VIV\

i"l‘l):lf‘u“&? F\Gfd‘

¢

Az k Spe \a\ Compen;atu:y (Rvmula~ Locality)

‘

WAhl1owance.\r The samv udme bo be modh Mied "woel phnL'

Tbeppfare, xrrvupect\va of Lhu Faut whelher  or
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CENTRAL ADMIMNISIRATIVE TRIDBUNAL, GUWAHATI BENCH .

oviqginanl /\pp.l.icuti.on No. 270 off 199211.

. - Dato of Ordur  This the 20th Day 'of Decembor, 2000.

The ton'ble Mr Justice D.N.Chowdhury,Vice-Chairman.

The Hon'ble Mr M.P.Singh, Administrative Member.

- Shri Bikash Deb and 29 others. . e . applicants:“

By Advodate'Sri A.Ahmed . ‘ : ) Coe

- Vaerscug -
Union of India & Ors. e o RQSpondentu.'

By Sri A.Deb_Roy, Sr.C.G.S.C.

10
|=
1o
1t
|

T CHOUDHURY J.(v.C)®

All the applicanta are aerving under the CommandanL

222 A.B.0O.D, Narengi Camp. Having regard to the common

,grlevanpe;and seeklng common rellef, the leave is,grantéd

4 - tdﬂthém“uﬁdéf'Rule 4(5) (a) of the Centrgl Administrative

' Tribuﬁa; (§rocédure).Rules 1987 to file this single

:Z - abplication. BY this application the applicants have sought
for a dirccuion on'&hu reopondoents to pay Special (bDuty)
Allowance to the applicants 4in texing of officc Momoranda

oL 20014/3/83-E-1v. dated 14.12.1983 and No. 20014/16/06 1v/

TIT(R) dated 1.12.1980. In the light of the aforomentionod
- deanorandum and An viow oﬁvtha deedsdons rendored by the
Hon'le Supremc Court in Union of india.& Crs. vs. B.Prasad,
Ce N.5.0.and others,reported in (1997) 4 SCC 189. In that

order the Supreme Court observed as follows

“As regards the payment of Special buty
Allowance to tho doefenco civilian poranonnt
deployod in the border area for support
of oprratlional roquilremont, they fLaco

the dmminent hostilitien ou;pporting tho
el army perdonnul deployced therc. Necowsardil

e e

contd...:

v~
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YA they alone require thoe double, payment
as ordered by the Government but they
cannaot be deprived of the same since
) " " they are facing immincent hostilitlies
in hilly areas risking thair lives as’
L envisaged in the proceedings of the
T . Army dated 13.1.1994. But tho Modified
' . Field Area, in other words, in the
Defence terminology. "barracks" in
thut area is a lesser risking area;
hence they shall not be entitled to
double payment. Under these clrcumstan-
cea, Mr P.P.Malhotra 1is right 4in
-saying that the wording of the order
reguires modification. The:  Government .is
- direated to modify . .the order and iseuc
the corrigendum accordingly .

In the light of the afcresaid observation, the respon-

dontn aro di:octud to pay upocial (DUuty) Allawaneae to tho
@j_, applicanta. Tho application ) accordingly ,allowod. Thoro

uhall, howevep.-be.no ordex as to costs.

Sd/ VICE CHAIGMAN
S¢/MCMBER (Adm)

N . . . : ' "‘ ¢
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PPy 7t LY
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IN Tﬁ%acgg%%AL AD{’NISTRATIVE TRIBUNAL, i
AR Mg : =3
GuW&hatj, @g&ggﬂ BENCH, GUWAHATI %
. ‘ OA NO 104 QF 2001 LJLN
SHRI RAGHUNATH SHARMA & OTHERS
< APPLICANTS
- Versus -
1. The Union of India and others
2. Assistant Garrison Engineer(Independent) Rangiya
, .. Respondents
IN THE MATTER OF
Written statement submitted on
behalf of the respondent No 1 & 2
WRITTEN STATEMENT
The humble respondents beg to
submit written statement
as follows
1. That I am the Assistant Garrizon Engineer (Independent)

Raqgiya, Kamrup the respondent No 2 above named. Iam authorised
to swear and file this written statement on behalf of the
respondent No 1. I am aquainted with the facts and
circumstances of the case, I have gone through a copy of the
application and have understand the contents thereof. Save and
except  whatever is specifically admitted in this written
statement the other contentions and statement made in the

application may be deemed to have been denied.

2. That with regard to para 1 (i) the respondent begs to state
that as per Govt of 1India, Ministry of Defence Memo No

20014/2/83-IV dated 14 Dec 83 and Govt of 1India, Ministry of

Expenditure New Delhi Office memo No 4(19)-83/D Civ-I dated

11.01.84 regarding payment of Special Duty Allowance for Defence
Ccivilian Employees having All India Transfer Liability only. A

copy of the Officer Memorandum dated 14 Dec 1983 is enclosed and

marked as Annexure "A".



3. 'That with regard to para 2 and 3 it is stated that the same
are matters of record and no comment is required from the

|
i .
answering respondents.

|

4. That with regard para 4.1 to 4.4 that the Govt of India
bg Défice Memorandum dated 20.04.1987 clarified that the purpose
of; sanctioning SDA the post must have all India Transfer
li;bility. The Apex Court in Union of India & others Vs 8
Vijayakumar & others reported in 1994 Suppl (3) 8cC 649
considered various Office Memorandum of the Govt in connection
with' SDA and inter alia held that a close perusal of Office
Memorandum dated 14.12.1983, 20.04.1987 and 29.10.1986 clearly
sh@w! that allowance in question was meant to attract persons
o&tside the North Eastern Region to work in that region because
of inaccessibility and difficult terrain. The 1986 Memorandum
mqkes this position clear by stating that the Central Govt
Cfvilian Employees who have all India Transfer liability would be
gfanied allowance "on posting to any station to the North Easter
Region". This aspect is made clear beyond doubt by the 1987
Mémdéandum which states that the allowance would not become
péya?le merely because of the clause in the appointment order
rélating to "aAll India Transfer Liability". In short, for
egti?lement of getting SDA one should be serving in Advance
operational area which is known as "Field Area". Copy of civil
appeal No 3251 of 1993 declared on 30 Sep 1994 is enclosed as
Annexure "B".

5{ ' That with regard to para 4.5 inspite of the aforesaid
pdsition and various decisions of the Apex Court to the effect
r;ti;n of which postulates that the petitioners are not entitled
té gﬁt SDA, they approached the Central Administrative Tribunal,
G;wahati Bench, Guwahati by filing 0.A. 104 of 2001 praying for a

direction to the present respondents therein to pay them the SDA

as per the Office Memorandum dated 14.12.1983.
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6. That the learned Tribunal upon hearing both sides in O.A
204/99 disposed of the same by Order dated 20.12.2000. The
learned Tribunalidid not give any decision as to entitlement of
the Applicants/present petitioners to get the SDA and without
discussing the merits and law involved in the case held that in
the light of the Jﬁdgement passed in O.A. 270/98 on 20.12.2000

and in view of the decision rendered by the Hon'ble Supreme Court

reperted in 1997 (4) sCC 189.

7. That the petitioners beg to state that the learned Tribunal
in both the cases viz. 0.A. 270 of 1998 and O.A. 204 of 1999 did
not examined the position as te whether the applicants in those
cases were working in "Field Area" ie. in "Operational Advance
Area" or in "Modified Field Area"/ in Defence Department
terminology "Barracks" and further, did not decide whether the
applicants in 0.A. 204/99 have got all India Transfer liability.
A copy of the Order dated 20.12.2000 passed in O.A. 270/98 is
filed hereto and the impugned order dated 20.12.2000 passed in

0.A. 204/99 are filed hereto and marked as Annexure "C" & "p"

respectively. -

8. That the learned Tribunal below decided the case very
mechanically and arrived at an erroneocus finding causing
miscarriage of justice thereby and as such the same is liable to

be set aside and quashed.

9. That the respondents submit that the petitioners are not
entitled to get the SDA as they are serving in "Modified Field

Area" ie. in Defence terminology in "Barrack" which is lesser

risking area.
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10. That the respondents submit that the learned Tribunal below
in passing the impugned order did not take into consideration the
Govt of India, Ministry of Defence O.M. 4(3)/98/D (Civ-I) dated
16.03.1998 in which it was clearly brought out that SDA is not
admissible to the Defence Civilian Employees those who are
recruited in North-Eastern Region and Residents of the same
region as is the case of the petitioners. Moreover, posts of thé
petitioners do not carry "All India Transfer Liability". Copy of -

the OM dated 16 Mar 1998 is enclosed and marked as Annexure "E".

11, That the respondents submit that the recruitment
authority for all petitioners/applicants is Headquarter Commander
Works Engineer Tezpur except for certain categories for whom
recruitment authority 1is Chief Engineer Shillong Zone.  Their
recruitment is done Zonal basis, ie. by inviting names from local
employment exchange. Their seniority is also determined Zonal
basis and those employees are also not transferred in All 1India
Basis. Hence the applicants are not fulfilling the criteria for

grant of Special Duty Allowance.

12. That the petitioners submit that Govt orders dated 11 Jan
1984 were implemented till Min of Def issued instructionsg vide ID
No 4(19)/83-D(Civ-I) dated 18 Jan 96 circulating Min of Fin OM No
11(3)/95-E-1I1 (B) dated 12 Jan 96. In OM dated 12 Jan 96 Min of
Fin on the basis of Supreme Court Judgement dated 20 Sep 94 in CA
No 3251/1993 had settled the question of payment of SDA to the
Govt Employees posted in North-Eastern Region from outside North-
Eastern Region. Thus those employees who were locally recruited
in North-Eastern Region were not eligible for payment of SDA. In
this case the applicants weée not eligible for SPA and further
payments of 8SDA were stopped. Copy of OM dated 18 Jan 1996 1is

enclosed and marked as annexure "F".

-,



13. That with regard to para 1(ii), 4.6 and 4.7 the Hon'ble
Supreme Court in Civil Appeal No 1572 of 1997 Union eof India &
Others Vs B Prasad & others (with a batch of civil Appeals of
similar nature arose from various orders passed by the Central
Administrative Tribunal, Guwahati reported in (1997) 4 Sec 189
discussed various aspect of the matter and in conclusion held
that as regard the payment of SDA to Defence Civilian personnel
deployed ~at the boarder area for support of operational
requirements they face the imminent hostilities in supporting the
Army Personnel deployed there, necessarily they alone require
double payment as ordered by the Government. They can not be
deprived of the same etc.... . But the Modified Field Area, in
otherwords in the Defence terminology, "Barracks" in that area is
a lesser risky area hence they shall not be entitled to double
payment. Copy of civil Appeal No 1572 of 1997 is enclosed and

marked as Annexure "G".

14. That the respondents state that in view of the aforesaid

position the petitioners are not entitled to get the SDA as

because firstly, they are all recruited in North Eastern Region,

Zone wise without any "All India Transfer Liability" and Secondly
they are all working in the "Modified Field Area"/ "Barrack" ie.
in lesser risky place than the "Field Area/operational area in

North Eastern Region.

15. With regard to para 4.8 to 4.10 the respondents submitted
that 8DA is not entitled to Defence Civilian employees who are
recruited locally and serving in North-Eastern Region itself vide
the Judgement passed by the Hon'ble Guwahati High Court on 22 Nov
99 in writ petition (C) No 5793 of 1999 Shri Bijush Kantikar, Vs
Union of India and others. Copy of WPC No 5793 of 1999 is

enclosed and marked as Annexure "H".



16. That It is further submitted that the Tribunal committed
error of law apparent on tﬁe face of record in passing the
impugned Judgement dated 20 Dec 2000 purportedly relyinQ on the
decision of the Apex Court rendered in civil appeal 1572/97,
3251/93 and Govt of India memo Nos 4(3)/98/D(Civ-I) dt 16 Mar
1998, As such, the impugned Judgement can not be legally given

effect to and the same is liable to set aside and quashed.

17. That it is also submitted that a writ appeal has been
filed by the respondent in the Hon'ble High Court Guwahati on the
Judgement issued by the Tribunal on OA No 204/99 on 20 Dec 2000

and stay order obtained as enclosed as Annexure "J",

18. With regard to para 5.1 to 5.7 the respondents submit
that in the Judgement dated 17 Feb 97 in CA No 1572/1997 the
Hon'ble Supreme Court had directed the Govt to modify the orders
dated 17 Apr 95 and accordingly Govt had issued OM No
4{3)/98/D(Civ-I) dated 16 Mar 1998. According to the instruction
issued in this OM dated 16 Mar 98 Defence Civilians Employees
working in Field Area and posted in the North-Eastern Region
(NER) from outside North Eastern Region would be entitled to SDA
in addition to the field service concession ie. Special
Compensatory Allowances which is being paid to all the entitled
Defence Civilian Employees by the respondents. The petitioners
are all locally recruited in North Eastern Region and not posted
from outside North Eastern Region and hence they are not entitled

to get S8SDA.

20, With regard to 6, 7 and 8 that in view of the facts already

stated herein above in tbis written statement and applicants are

already paid SCA (Special Compensatory Allowances), they are not
_\opecial L

entitled to SDA (Special Duty Allownace) and the application is

degerved to bhe dismissed in limine.
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VERIFICATION

I, Maj JK Murthy, Assistant Garrison Engineer (Independent)
Rangiya, Kamrup do hereby declare that the statement made in this
written statement are true to the best of my knowledqe derived

from the records of the case.

I sign this verification of this the ...:l?(.t#& day of July 2001

at Rangiya.

@w‘gﬁ .

Iﬁ onent

AGE (1) Reugly®
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All the applicants are eerving under the Commandant

"
s e
'.'-,'f."'-3

the leave ie granted‘

I
!

A. B 0.D, Narengi Camp. Having regard to the common

..

vance and seeking common relief
lhhem under Rule 4(5) (a) of the Central Administrative ’

"‘\ 'l

unal (Procedure) . Rules 1987 to file this single

ication. By this application the applicants Fave aought'

a direction on thL reSpondents to pay Special (Duty)

L

vance to' the applicants in terms of ofﬁice Membranda

30014/3/83 -E-1V dated 14.12. 1983 and No. 20014/16/86~rv/

) dated 1. 12 1988. In the 1ight of the: aforementioned

andum and in vieu of the decisions rendered by the
ble Supreme Court in Union of India & Ors. vs., n. Prasad,

P.and others,reported in (1997) 4 SCC 189.. In that

r the'Supreme‘Gourt observed as foliowe !
l "AS reyards the payment of Special Duty
Nllowance to the defence civilian peraonne
deployed in the border area for support

Of operational requirement, they face

the imminent -hostilities suppporting the
ariny personnul deployed there. Neceaaarily

o nrlxl!' ri‘ 2
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applicants, The application is accordingly

shall, however,
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Origlnul Applicatten no. 204 of 1999,

vaate Of Order : This the 20th Day of December, 2000.

] / .
Thy Hon'blou Mr -Jus tica D.N.Chowdhury.V1ca-Chdirman'

The llon'ble HE M.P.Singh, Administrative Membear .

Shrl Anal Kumar Chosh and 8S othern..

o o o« Moplloant.
By Advocata grg A « A,

- Verasus -

-

Unlon oﬁ India &« orsa. o s “espohdente

By Sri A.Deb "oy, SrC.C.S.d.
‘f\lv'ﬂA :

WWHM5 ;\;\\ , o e L : : -
r“‘\‘.\ v ., _ T
]? ,\ % ) ol 4 - .

l
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i
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~ .
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L e e

O n o1

WI)H(H{Y Y J. (QV C)
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et ",a’ . : ) ' “,
‘/\9 T \-&R\t .

Heard tir A.Ahmcd, learned co&nsel for the appilicant

and M A.Leb Roy, learned Sr.c.o..c for the respondents.,

It has been stated {n the nar that the cage 1s squarely

covered by the series of "Judgments rendered by this Tribunal.

2. ~ In the light Of the judgment pasaed 1n 0.r.270/90

on 20. 17 2000 and in vicw Of the decis 1ons rendered by the

Hon'ble Supreme'Lourt in

Unicn of India & Ors. vo. B.Prasud,

N.5.00 nnd othera, Leported 4n (1997) 4 ¢ 109,

!_(_) Pay Spoctiag)

wo direoct

(bury) Allowunco to tho

NO.20014/3/83 E-1v dated’

70014/16/86 1vV/E II(B) dated 1. 12 19890
at the ratao prescribe

Livey “:.”“‘l oy lanLn

appllcecants on the strength. of 0.1,

: 14-12-1983 and No.

d thcrLunder per mOnth for the period

of LheLr posting in thﬂ Horth Eastorn “ogion.

The appllcatiocn (s uccoruingly_QLIOWUd. Thero ahall,

bha no ovder an Un coanty .

5d/ vice CHAIRMAN
Sd¢/memuen (Adm)
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No. 4(3)/95/D(CLV I)
. o Govennmzn¢ o4 Inddia,
' ‘ ' Minletry' F& Dedence

New Dethi, t@zh"‘tﬁnﬁanch _13?8

' !'ui'\

QU_IQC._MCMQRAMQLIM' o
SubJecLﬁ- Tietd SeAvLce ConcaAALonq admLAALbae to
Degence CLvdllarnes . 4n aneq c&a&a&&iad as

Field Aneca and ModLbLed Letd Arnea. -
.CCan&&Lcat&onA.

Tha pndensigned LA dLnecieq to neden to
Comnigendwi| No.B/37269/AG/PS- -3(a)/730/D(Pay/Serv~

~ 4ces) dated 17.4.95 and to say thqt ' ihe Hon'ble

Supreme |Cojpnt 4in Cdvle Appeat No.Y"1572/1997 had
obsenved! s unden and had dinected the Govennmant
to mod&dJ ahe onden daied 17.4, 95 acgondingty'n '

(L) “we arne vé the vdew that ihe Govennment
hav&n baan extending the benegdtiod payment o
Spec&aﬁ Dutu ALLowance to all the dedence em-
pLoyeias “wonkdng in the Noath- EaAgenn negldon  as

pen ihe ondens Lsrsued by 2he * Guvannment $dnom
time : to time as on Apndl 7, 14995,

pntatﬁvd to bothh the Speclal DutH A££owance .0

welt. an |[Lefd Anoct Specdal Compen. atony . (Roemoto

(omu’ i) ALfochnee.  The same carje to b(.. mod{ -

¢Led ; w e, §. that date. Theredone Lnneopeciivo,

o the ﬁucf whethen on not they. havz' becen de-

péowed eum&&ea to that date, aff are entlifed to -

both the ‘atlowances only upito that date. -Thenre-

agter, wll  the pernsonned  whelthern Zransgerned

canller {9 that on transpenned drom on or agtlenr
- that date, shatl LA entitbed o payment o4 onky

one lact’ pé Special Duty A&towancq Ln tenms 0f
zhe abovn‘m)d464od vnden.

. !

Y E . \

(id), "As negands- the payment o Spec&at Duty/

AlLlolvanca  fo the dedence civdilian pen40nna£

,.depfbjod ‘at the boaden anrea don 'Auppont o -

operatlion.f requinement, theu ¢acg! the dimminent
Noaidilitisra asuppoating the anmy _penaonnee de ~
proyad dluene. Hoc onsanilfy they altope nrequdinre Lhe
doubfle puumnnt s ondened by the Gpuennment but
Lhou unqot be depnived of Lthe sqgme sdnce they
arne {aciua ineninent hostilitiens 4n WLy ancas

nialsineg theix Cives) as envisuged in the pnouuod-,
; ! 3)

ings ob Ahn Awmy dated Januany, 13 1994.

1
i
H

‘they - are

s




v ondginally necruited in neglons sothen?than . North- ?.fﬂ;
-East.and “subsequentiy transdented - prom  such ouioide-::gz-ﬂﬂ

beyond 17;4.95:“'In-chzanwo4dp:4‘

-'antenp Regilon érom such "outside neglon.
- < . : : S TP

e et ._..- ‘
: — i e  —
; ‘,'1—'@1-' ! ! '('

| E
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g . L sii

2.0 -The Hdn'b(e~,$unneme‘00u4t 4n cave Appeald "ﬂ?"ff
'WN§3725!/91. Untoq.o¢~lnd4apv/s S. ?U4quhuman and .+
othbns  hid  hetd ' that the. : Speclal Compensatony i

Allowance .inzludding Specdial . Duty . Aliowance o . b U
Centrnal Guvennment employees Ln the Noath-Eastann : e
Reglon ile e admissdble to only (those who ane - LAt T

neglon tg- the Morth-Edstenn Reglonl “Accondingfy, I R
am dinected to convey the rsanction that Degence .- '
CLvlLians (who ane wonrking 4n Field Aneas wiee be '
entitlad, in add{ition to the Ficld Senﬁ&ce

AL0oNks ans pplicabee, to necedlve Specdald Duty ALLow-~ -

oancel at {he applicable natQA-pAOVLdedixhey had been '
onLgLnaf{v necruited  outside tthe. ' Noath-Eastenn.. .
Reg-lon’ ajid - have been transgerned " £ot: the - Noath-

?

-'.\/;//. : ) _ e - v . 'i'. _-:"\,','.,‘,.A . :'-' e o .
-3, Anyﬂ payment made not Ln.accoaddnce wLih_ the

b0 s d Corndgendum - dated L7«41§5, read - wdth :

cCLlunilLeotion  4n Lhe Precedding pParagnraph, wiste peo X

recovened.. in a0 dan ans they ne£at23§ov the peniod o

(N o i

Ry ' . L

ulu&?}[: . o Loy

| (L) No recovehry woukd -be made ‘on account o4 Y
ToRayment made o Defence Clvilians 4in nespect o4 A
Speciat Compenoaxony (Remote'tdca&&iy) Allowance !

an well an Special Duty ALLowance 4n. neapect o e
pPersoniiel  posted An North-Eastenn Regdon - pnlon ' & g

to 17.74.95, B R R b

- T . . =t s, |.'-."""‘;‘,. -‘L 3 \ T LS Yoo

N ’ : . } . ’ te “-.\“ 0 '. . :'I".- :','
' (L) The Degence. Civildana \Aecawitod *4dnom S
"OUILALdy the Nunih-EaAtean;RegLon and -poated $rom s

. : - - L S . .";~:thﬁ
_ ' '(Lip).Spec&ae'CompenAQIOAy (Remote .Locaﬁéxy)z'jjh”"

C o oltadda ity the Nonth-Eastenn Regdon,would be . /| "
| ! . v .

. cy e
entitegd to the Spéc&az«DutyfAzzowance,Ln' add£: ?A1$l’

S : . et vl f iy
tlon tn zhe F¢e£d;SQAV¢ce,Conceooaona;_¢ RPNy
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ALlowance wire nozt

» howeven -be adniasible  alfong . | f
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The wnd csicned is directed to ref=r- to this Depirtment!s
OM Mo. 20014 /5/093=5 .3y dted 14,12.83. an -20.4,1987 ‘read ‘with oM
NQ., gaown/10/&5—m.1v/s,11(3).dt.;ﬂ.12-8850n?the-SUDJecﬁh .
weritioned above.. 5 T P A SV L '

2. . The Zovornment of India . vide the.gtove -mentioned OM - '
dt. 14.12.8% ¢ pinted certain Jncentives, to'the Central'Government
.‘civilian‘cmyloycen vostdd to the NE’ﬁeriOnl.‘One of the: . - |
incentives was“pavment-of a 'Special Dutié’ Allowance! (SDA) to-
- those viho haﬁe:”All<In*;a'Transfer“L;abilitWﬂ. e o
5P LT bsg Guarified vide the above mepntinned: OM dt. . 20.4,1987",
that for the auprnose of s-nctionine 'Soealal . Doty Allowzace!
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service/cﬂgrn
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Date of application for | ) al Date of delivery of the Date on which the copy Date of making over the
the copy. iDate fixed for notitying requisite stamps and was ready for dellvery. copy to the applicant,

‘the requlsite number of
i stamps and !Iollos.
A

. ‘ ' L ] M . ¢ . » £ r ] . y , i
19/7hes [ | 2517/ [aafp/o=o) | 25/ 7 /020 | 2577/
L | 1ig HE GAUIIATI HisH COURT
(THE HIGH COURT OF A33AM NAGALAND MISHALAYA “IANIPUR TRIPURA
b MIZORAM & ARUITACHAL PRADESH )

follos.

| 1.P. {C) NO., 837/2001

'

1. Union df.India; . ‘ ' ¢
ﬁepreéented by Secretary,
Ministry of Defence,
Hew Delhi.

2. @ssistant Garrison Engineer {(Independent),
Under Ministry of Defence, o

Rangiya,Assam.

' -Vg=

1. MES/224932 shri Anal Kumar Ghosh,
FQH HS .II and 85 Ors. +.. Regspondents.

i

PRESENT.
THE HOWJ'3LE MR JUZTICE H.K.SEMA
THE LOW'3LE MR JUSTICE P.C.AGARWAL

1]

i ‘
FOR THE PETITIONERS 3 Mr. .,R.Guru Pada Bhowmlick, Adv,

1

FOR I‘HE RESPOICENTS 3 Mr.A.Ahmed,
5 : CMr.A.J.Atia, Advs for Caveator,

14,02,2001 0RDER

Heard tir,G.F,Bhowmick, lesarned counsel for the

petitioner Union of India.

Mr, AL Ahmed, appea:a{%n behalf of the respondent/

. . : !
caveators. Thecaveat 1s discharged.
§ : 'v
’ Contd...2
i fit . )
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2.'_ - : : ; .V‘p
B . v ’fl‘
'i;vv Call for the records.rf |

v

Issue wule calling upon the respondents to show

cause as to why a writ should not be issued as prayea for 2

or why such further or other order should not be” passed as to

;

“this Court may seem fit and prOper. S I
. Since notice has been received by Mr, Ahmed, nosfﬁ.akgfﬁi i
formal notice need be isaued o : T, ;
: r ' i {
Rule is made rfeturnable within a month, ' b
|

o : K
In the meantime;the operation of the impugned order 'f!

]
dated 20.12,2000 passed by the learned Central Administrative;

Trlbunal Guwahati in 0,2, No,.204/99 shall remain suspended, ’_;'J

Sd/-P.G.AGARWALV ) -+ 84/-HK SEMA

"~ JUDGE ‘ ’ JUDGE.
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14/ F 2=/

!‘W BY. -3.9., o b\o(ﬂ}’nmnt S

"READ BYLW
COMPARED BY..om?

T —

tuh-ﬁunlqn

LR ‘¢/ ZQQA%M
. eAmn maa cown W

\nbcﬂao‘U\"iMnf‘m (




el
_ 1)

IN THE CENTRAL ADHINISTRATIVE TRIBURAL,
y;
/Q— /\ //,_BUNAHATI RENCH, GUWAHATI.

" (aN’ APPLICATION UNDER SECTION 19 OF THE

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985)

| ORIGINAL APPLICATION NO./@,%‘QF 2001,
_E . | ﬁ €ri Raghu Nath Sharma &'othefs
ﬁ | ; ‘ - | v~Applicants‘

-Versus- - ‘
The,Uhion of India & Oﬁhers.

' ~Respondents.
‘ 5 I N D E X

i 51.No. Farticulars PaQE'No.

!  Application . 1to \gm

2. Verification _ Ao

R Annexure~1 __ : 't'Y Lck%

i a. ‘Annexure—z:‘ — (C)
F;f o i 5, - Annexure-3 <. _ -17CHk}1C1
}5‘7 ' 6. Annaxure-4 | — 2 gdea
i o : .
i
}a FilJednby
] e
g ! dil‘_ﬁhed)
i'w' ; _ : : - Advocate.
%. ‘ _ E,, ‘ ‘ggl :
11 | ’ '

s

;
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2
IN THE CENTRAL ADMINISTRATIVE TRIRUNAL,
GUWAHATI BENCH, GUWAHATT .

(AN APPLICATJON'-UNDER-gssQr;onv 19 OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985)

ORIGINAL APPLICATION NO. - -QF 200].

| BETWEEN
SL. MES No. Name

11 235035  §ri Raghu Nath Sharma

2 224815 ' Madan Lal

31 224740 ‘'  Sant Ram

41 224768 **  Ram Janam Singh
51 224128 ' Jullum Bastor
61 6306241 o Puran Baimiki
71 224835 '  Bharat Singh

81 225565 '  Tazinm Ali

.91 "' Rajat Ali

101 225593 - ' Muslim ALl

111 '* Siddique Alf

121 225558 ' Ibrahim A1}

1331 22507t **  Shobha Ranm Dek a
141 225860 '°  GBada Ram Das |
151 235051 - Raghubansh Thakur

161 225397  '*  Abani Sharma
171 225672 ' Chakradhar Deka
181 225668 - Lokeswar Nath

191 223890 ' Giridhar Nath |

201 235061 *Q' Chandralﬁbhén Tarafdar
1225196  '*  Deo Kanta. Jha

21 225861  '°  Parimal Ch-Paul

231 2243861 '’ Bhakta Bahadur Thapa



33~

224514«
235054
224931

225054

224794
235199
234748
224747

14117216
225070

225508
225897

225612

225852
28590
225671

225569

234999

225837
234664
2247571

225058

225803

———— i —

225462

232616

225883

3

Sri Upendra Chandra Nath
v xJagdlsh Paswan
v Atul ChandrefDeka
! Kameéwar Mandal
" Briznath Rawét |
v Bhim Bahadur Limboo i
‘ Prath-Néfh.Harijan
‘ Kapil Dev |
b T. U. Ahmed
" Dibakar Baro .
v Lokoman hli f
‘' Badir Alji
v :Manlruddln Ahmed
v ,Paritosh Chakrabarty
) Atowar Bahman
" “Laxman Bdsfar
! Raghu Hahato
v Gauhar)Ali
"' Jitan Sharma
v Dilip quah
":>Narahari”0a§
' Budha Bofag
‘' Bali Ehihayé
. Biren Borah
':'Hara Kantaukélitg
.Mahi Ram Dufté".
T Ataur Rahmgﬁ
1 K.K. Hazarika
*  Gabinda Kalifaiw_
’ éam~Kaf'Sinjh.
8. R. Baro v
' Deba Vanté Borah'

:Adalat Basfor

:Jehirul Haque
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581
59 3
601
611
6273
631

. 641

651
661
671
681

65971

701
711
721
%3]

751
761
771

781

791

8071

811
821
831

841

851
861
871
6881
891
901
311

224972

235179
741

224980

234116
224982
225491
225855

o s e mis

228090

4

Amar Sharma
Biplab Biswas

fRamesh Chandra Deka

Arun Chandra Das

Mahananda M;Shfaw
Bopi Chand Singh

’Sahbeswar Roy

Sani Ram_Géyari

"AﬁeUr Rahman

PraQip Das -
Fi:nur Ali
Jalandhar Thakur

Haren Baishya

Gahesh Mallah

Noor Mohammad Ali

Sédhan'Chandra Dev

- Tabibur Rahman-

Siddique Ali

" Arabinda Devnath

Sydur Rahmén

Mumtaz Hussain

Derazuddin‘éhmed‘

"Baharuddin Ahmed

Mého Ram Daimary
Débéﬁwar Kumal

Hara Kanta Ram Das

_Jigendra'Néth'$Harma
Tabib Ali ’

Kandarp Chandra Das

Naushuddin_éhméd'T

. Maheswar Raishya .

Tatin Saikia
Panpati Domnin

Piyush Kanti Dev

-

\NY =7
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223707

941 225895

[ S

[

[y

-

-,

011224618

021224981

31225289
041235134
051224792
061225888
071225724

091224559

131225216

141

151225601
16]2?5434
171

181224725

221235213
231225505
241225831
251224632

235217

081225446

191265381
201225868
211225904

35

5 g

Sri Bala Ram'Kundd_

‘' Loknath Barao
‘" . 8d Samsul Haque
’ Jay Narayan basl

' Birish Chandra Deka
Ataur Rahman‘. ”
Debébrata.Nag

" Holi Ram Kalita

**  Rinod Deka . |

 p. s, Pillai

v S. K. Sharma

N D. K. Majumdar

v JaQabandhuABéishya
v Suraj Ram:
*’ Dilip Baishya

‘Fiznur Rahman .
Gamiruddin Ahmed
**  Jogendra Ngﬁh Rabha

Praneswar Kalita

v vSafuwBapryTahti
- Parshu Ram“Barman‘
*  Kangalal Kakati
te Srikanta Sﬁarmé-
'’ . Krishna Kanta Roy:
Mahabali Kewat
Harihaf.aaighya
‘ Priya Ranjéh_ﬁaro:

‘Ajay Kalita |
Purna Ram Bérd'
Moti Ram Kalita
v Muslim Ali
Majnuryﬁli

Manjur Hussgain



& j
1261 NYA Sri Ajay Saikia o
; 271225928 '  Dhupendra Nath Basumatary
? .  ng1235002 ~'° Jyotish Sharma
| 2912351311 . Abdul Gattar
1701225703 0 Kamini Kanta Sharma .
(1117225416 '~ Bhaben Chandra Bania
1321225371 L Soneswar Haloi.
| (331223637 Halodhar Kalita
{ 1341224933 Praphat Chandra Das
? (351225484 °°  Mukut Das. |
|361225673 ¢ Jagat Das
1371225828 ~+- gitaram Bania
% ' | '13534A4824 N Ramesh Kaiﬁ &
é 1391225868 Jatindra Kumar Sharma
- (401225449 °° Khudi Ram Baro.
1411225447 Kutubuddin Ahmed
yanjz2S025 1 Amrit Kalia |
1431235208 K Baish
4 | ~Applicants.
all applicante are’ wonking under the

A:sxetant barrxson Engineer (Independent),
Rangia Rallway Crassing, - P.0O. Rangia,

Kamrup.

- S ~AND-
.
1) The Union of Indig,’represented by
the Becreatary Defence,‘Bovernment of

India, Ministry of Defence,New Delhi.

21 ~ The Assistant Ga'rlson Engineer
(Independent), Rangia Railway

Crossing, F.O) Rangia, Kamrup.

~RESPONDENTS.

! Edmn i ot e
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11 DETAILS OF THE APPLICATION:

i) +The application is made for non-
. implementation of Memo Né.- 2001#/3/83-IV,
;Govérnment of India, Hinistry of Expenditure,
‘New Delhi and Office Memo No. 4(19)/83/D
Civil-1 dated 11.01.84 regarding payment of

'Special Duty Allohancé for Defence Civilian

Emplovyees.

1idi) The application is made fo6r non-
limplementation- of the Hon'ble Apex Court’'s

Ejudgemeht\in Civil Appeal No. 1572/97 dated

17.02.97 for  payment of special Duty

S

lAllowances to the Défence EiViiian‘ émployees

-~

: \‘__‘._,_ 5 EER—— s e en e
‘working in the .North Eastern Region.

S - - Y- T S
e M R R LA AR e T i S L

o
‘; i
i 121 JURISDICTION OF THE TRIBUNAL:
: . : ‘ _
E-: L
% % The  applicants declare  that the
ﬁ igubject matter of the instant application is
5 within © the jurisdiction of this Hon'ble
¥ !
4 Tribunal.
] |
M ! |
} iz LIMITATION:
é The applicants further de;lare fhat
I 'the application is within the limitation
: )
.Z period prescribed under Section 21 o0f the
: Administrative Tribunal Act, 1985. .
§4] FACTS OF THE CASE:
!
i The facts of the case in brief are
% given below:
. :
. I
o |
[,;
i |
S |
AL '
1l ! :
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4.1 _That yvyour humble applicants _are' all
Indian Citizens as such they (aré antitled to
all the rights and privileges'guérénteed under
the Constitution of India. The applicantg are
all Defence Civilian empidyées and they are
iserving’ in Defence Déparﬁment sincer a Jlong
;time.
i

Now they-are serving under the Assistant
:Garrison EnQiheer (Ihdepéndent), ~ Rangia
iRailway ‘Crossing, P.0O. Rangié, "Kamrup ‘since

long time. They are serving  as Defence

'Civilian under the Ministr

De{éhcé' on
%varimus capacities in Noréh-Eésférn Reéibh.

E A .

4.2 That all the applicants have got
écommon grievances, common ;qurse'of action and
gna£ure of their relief'ﬁrayed>for'ié also same
zand similar and >hence .haviﬁg regard to the
E%acts aﬂd circumstances they intend td bre*er
éthi§ £n5tant'application jointly and accord-
Eingly they'craQé'léave of the Hon'ble Tribunal
%under Rule 4¢(S) (a) of the Central Adminis-
%tratiye Tribunal»(procedufe) Rules,'l?B?. They
!also Erave ieéve of the Hoqulq_Tribunal and
;pfay that they may be allowed io- file this

joint application and pursue . the instant

Japplication redressal of their cohmon

-grievahtes.

4.3 That the Bovernment =~ of India,
" Ministry of Finance, Department of Expenditure
}gfahted certaiﬁ &mpruv@maﬁt and facilities in
. the Central Government Civilian Employees of

. the Central Government serving in the Btates

sl e el Ll h i e e e e S G o

.-
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14.12.1983 is.quotEd below: .

Q

and Union .Territories oerorthQEastern_Region
vide Office Memarandum No. 20014/3/83~1V dated
14.12.198%. In clauee [1 of the said office

Me%o}andum Spécial E.(Duty)Ar'All_owan'c:‘;es ‘was
granted to Central Bovernment Civilian
Emgloyees who have - all ' India. Transfer

Llabllity at the rate of Rs. 2357 of the basic

pay subject to ceiling of Rs. 400/*'per month

on| posting to any station in the North Eastern

Region. The relevant portion of;O. }4 ndated

w(iii)Special (Duty) Allowance:

Central Bovernment Civilian Employees who have
all»indxa Transfer Llabxlxty will be granted a
(3pociul) Duty Allowancp at fhe rate» 04 Rs.

257 o{ basic pay sub)ect to a relling of Rs.

AH0 /- per month on postlng to any station in

the North-East Region. Such of these employees

who are’ exempted ¥rom pay of’ intomé'Tax, will

h%wever nnt be ellgxble for the special (duty)

’A}lowance, Special (duty) Allowancp will Bé in

edition to any special Pay and for'allowances
lreaoy being drawn subject to the‘condition

hat the total of such 5pec131‘ (duty)

llowance will not exceed Rs,‘400/4Apér month.

a

t

Allowance pPlus _sbecial deputation (Duty)
. :

=)

pecial Allowance like Spécial -CQMpenaatory

(Remote) Locality Allowance, f Construction

Allowéncm and project Allowance will be drawn

L1

eparately:

An extract of office Memorandum dated

. 14.12.88 are annexéﬂ=Hereto andvthe
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same are marked as Annexure~;1 and 2

_respectlvely.

4.4 . That vyour applicants. beg to state

that, they are all schaduléd wifh all 1ndia

iTrans+er Liability in terms o{ their offer of
appolntment and with the said, liability they
have received the offer of appo;ntment and

joined the service of the r@spondents.

4.5 That these Defence Clvllian Emplo

éare entitled to get the benefxté of PSpeciél
%Duty) Allowance vide recent judgement of the
%on'blw Suprame Cour bt of 1nﬁiaA£n ¢ivil Appeal
@o, 1572/97 dated 17.2.97. The Hon* ble Supreme
hourt in their judgement 1t has been clearly
stated that all the Defence Civilian Employees
Who are working in the Nor th- Eésterh Region
are entitled to get the benefits of Specxal
KDuty) Allowance because the Defence Civilian
employee deployed at the North Eastern Region
¥or support of Dperat;ona}‘ Requirement ,they
#ace the imminenf hostilities:suppbrting the
tr'my Fersonnel deployed there. |

f ‘Annexure-3 is the ;photoﬁdpy of the
‘ _

Judgment & Order 'dated 17-02-1997

{

passed in Civil Appeal No. 1572/97.

'4.6 That4'your appllcant begs\ tp state

that they have fulfilled all the terms and

condition of Special (Duty) _Allcwance as

édmimgible to all the Defence‘  Civilian

Emplaymes sarving in Lhe North«<Eautern Region

and the recent Hon'ble Supreme Court’'s order/
|

i

AW L
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judgement in which it was held that those
Defence Civilian Employees who aré serving in
the North Eastern Region are entitled to. get
the benefit of special.buty‘Allowanﬁé'and as
such, they can not be deﬁied'by the' Respon-
dents to get the benefits of Bpecial (Duty)

Allowance and as such, the applicants are

legally wentitled tno gqet ~ the banefits of
Special (Duty) Allowance. L g (

I S I

the Respondents fdr'bsyaén ¢ 8pacia lty)
Allowance to the Defenﬁe Civilian Employees as
per the recent Hon'ble Supreme Court’s
"Judgement in Civil Appeal No. 1%72/97 dated
17.2.97. But the Respondents have not vyet
.takan any wtoeps for paymeht of Special (Duty)
Allowance to the Defence Civilian Employees
and in the circumstances finding no other
alternative way the applicants are approaching
before this Hon’'ble Tribunal fof protection of

their interest.and rights.

4.9 ’ That yéur applicént begs: to state
that the similarly situated some employees of
the Applicants’ Office filed an Original
Application No. 204 of 1999 before this
Hon'ble Tribunal with a prayér for payment of

Special Duty Allowance to the Defence Civilian

Employee as per Hon’'ble Su¢Feme Court Judgment
in Civil Appeal No. 1572 of 1997 C[Reported in
8CC (1997) 4 Page 1871, The Hén’ble Tribunal
after hearing both the parties éllowed the

- : Original Application Neo. 204 of‘1999 and
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Vg directed the. Respondents:
¥ _ o
7 Duty Allowance. o the
Employees .
b Annexure-4 iz “he gPhDﬁocopy of
1 . " o '
¥ Judgment  and O der dated 20-12-2000
: Pasead —in 0O.A. No. 2048 of 1999 py
X! : this Hon bl Trabunal, .
: 4.9 That vour applicante _Subﬁit that
3 ) thare is nn other alternative femedY'and'the
ﬁ fremedy sought . for;, jf,qrnntéd.:wbuldfbe just,
; adequate and proper, o
i :
4,10 . That this é«pp]ic*atj.cm im filed bona
tide and for the céusﬂ of dustice., .-
9 GHUUNDS FOR RELTEF WITH ! EGAL PROVISION
I For that = the 'applicants having
'fulfilled ‘the entire Criterion laid down by
the Hon’ble'Sgpreme Court jgdgem@nt'in Civil
Appeal No. 1572 of 1997 towards granting the
| Spécial T (Duty) Allovianrce, ‘tu.ﬂﬁhé"oefence
Civiliian Employees of North Eastern Region.
‘1 Hence the Fi't_—fasp(‘jrwdér'\tr; can net déeny" t.‘!j‘ue.. same to
't‘.‘bﬁf. ApPPlicanta withooat Sy ,;u‘r.j'!-(JJg: t'iu:\.
512 Fmr—that-thére 1s HO'juriédiction in
denying the salid hén@fiﬁ5~,grantéd“ to the
applicants- and the denial has resulted in
violation of the. Articlec 14‘,anq"16 of the
b , Constitutinn of India and alao otherlsimilarly
siltuatbed employees already  have been granted
the said henefits.,
! ’ '
i |
i
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5.3 For that the applicants having

fulfilled all the criterian laid down in the
aforesaid Memorandum towards 'granting ‘the
I Gpecial (Duty) Allowance, the respondents can
| - not deny the same to the applicants without

any jurisdiction.

5.4 For that the 'applicalion has been

0 - ﬂenied the said benefits without any principle

bf beinq heard., There is a vxnlationvjqff-the

RS NS . o

prxnc:ple of natural justice in denial of ‘the
! 3

& e TLRSTH

bmnpfxts to the appllcants
'Proper reliefs and requxred

ﬁhe applicante.

LTI,

5.5 ' For that it is a settled proposition
of law tha+ when the same principle have been
latd down in given cases, all other persons
Who are simiiarl? situated should be granted

the gsaid benefits without requiring them to

( approach in the court of law.

i 5.6 For. that the recent Hon'ble Supreme

, court’s judgement it was held ‘fhat irres-

- pective of facts aﬁd circumstances the Defencé
Civilian FPersonnel Qho are posted in the North
tastern Region are entitled to get the
benefits of Special (Duty) Qllowance and as
Euch, the came can not be QGnied to the
Applicants by the Respondents. A

5.7 Far that the action of the

Eespmndents are illegal, arbitraryl and not

éustainable in law.
|
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&  DETAIL REMEDY EXHAUSTED:

?That 'i;hmr‘u I n'é’a l%‘thé’r al,t:ésr'rmt:ivm
ang: effx\acious, remedy ’;évéiiéble to  the
applicants except invoking thé:juﬂisdictiqn of
this Hon'ble Court under Section 19 of the

Administrative Tribunal Act,7}985;1

7. MATTERS NOT FREVIOUSLY FILED
FENDING BEFORE ANY COURT: -
%;i' " : The .appligaﬁfé_l ét
A:' ‘ they have not »filéd' ahV" Dplicatlon,' fﬁe
ﬁ' ' ' "applicants most resppctful]y pray that vyour
i ,

Lordship  may be pleased to  ad

application and grant the f01Lowing reliefsi~

3. .RELIEF_PHAYED FOR: - -

Under  the facts . and Circumstances

§v? , | étated above ‘in this appllcation it is
| therefore host respectfully prayed -that your
f'xf ' Lordship may be pleased ,to_H:admlt this
; e _ application and ' all for thé records, issue

notices ta the Respondents to show cause as to
why the rellefs sought '$of should; not be
granted to the"applicants' and»-aftlaal"'f Hea?ing_
the partles on fhe cause or cause that may be
shown and also on perusal of 'records your

1 - Lordshlps may be pleased to paqs the necesSary

urder or orders as your Lordahlps may deem fit
and proper for Qrantan the follow;ng.reliefs

ta the applicantss

+ e

e

e e g o S e oo e ks *

=y
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8.1

8.2

8.4

10,

11.

15

That Cthe Hon'ble Tribunal may pe
to grant the

Allowance tq the

pleased 5Special ‘(Duty)

applicantsg in termg
of Memo Mo snny,, T gy dated
t4.12.83 and vo*#ite,_ﬂemorandUm No.

20014716786 IV/E rr

(B)  dategq
1.12.88. |

That the respandent
to Pay the

8pecia}

to the appli

'APPLICATION IS FIL
PARTICULARS aF 1

ED THROUGH ADVOCATE

-F.0O.
I.P.DZANO.‘ :
Dafé'of issue :
Issue f?0m  H
Payable at 3

LIST gF ENCLOSURES; a4 stated above.

,.
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VERIFICATION

I, . Sri Raghu Nath Sharma MES No.

saE0%s, working under the Assistant Barrison

Engineer Rahgia Railway

(Independent),
Crossing, P.0.. Rangia, Kamrup as Defence
1 of the
‘by the
§firm and

Civiiian employeé and appLican£ No.

instant application also authoris
other.applicaﬁta do hereby‘sqiemnly

aéraﬁhs

verify the statementé‘~
are true to .

paragréphs

are being matters of

record true to my information and those made

in paragraph S of the application are true to

my legal:édvité and those made in the rest are
my humble cubmissions beforé, this'fHon'ble

Tribunal.

And 1 sign this verification today on

this day of , 2001 at Guwahati.

H
-

DECLARANT.
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Sgub t L ALllowanceg Dnd viciliterg

Nagion comprisinjy tha “t\an of
Magaland and NMizjoram has

CRPY a4 celling o[ b, 4(0/ Lexr month cn
'_in the Rorth Lastern iteglon,

[ e (R T '2}"»-7 \Z;"-\ \} -,.LL".}—

‘/’ ‘ o

Annvxurﬂuﬁ (nxtrmct)

_ - | B I AR
/ AR Lo

Mo, 70014/2/&3/n.1v o B
Aovernmant off 1ndis ' ' e ot
Mindlstry of Finance o :

Hapastwant of wxponddtura

Muve Dalhid, the 14060 e '3

- P
e ", "
1

DEFICE Nover snpeM

——

b

tor civilian umployroo of
 Lh0 Cenkral 9 overnmant qorvinq in the Ytntes and
“Union Torritoriqn of North naatnrn Phq1on~improvom“ntn
thereof,

Tha naold for attracting and re

tnininq thea sarvicag
ot comintant afflicers feor

“nivica in the Ntorty Lartoprn:
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